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SHRI G. G. SWELL : I am happy that Mr.
Gujral has intervened before me. I read a
report that he had been to Dhaka and he has
reportedly said that if Bangladesh agrees to
the inter-country river transportation between
the North-East and Bangladesh, there would
be more water for Bangladesh. On what basis
he said that the Minister could clarify it.

1 think after what happened in the Geneva
Human Rights Commission/, Bangladesh like
the rest of the world would know that India
cannot be pressurised against its interests and
the best way to settle matters is to settle them
amicably to mutual interest on the basis of]
give and take. But / am intrigued by a part of|
the statement of the Ministry because it seems
that already Indo-Bangladesh Joint Committee
had agreed to the enlargement of the Farakka.
So long it was the Ganges, it was Farakka and
less water to Bangladesh. Now you speak of]
the arrangement for sharing of the flow of the
major rivers. What are those major rivers ?
One of them could be the Bramhaputra. There
has been some discussion about that. What are
the other rivers ? I would like to know
whether Bangladesh has agreed to this
suggestion of sharing the flows of the major
rivers.

The last point is this. We know of all kinds
of elements in Bangladesh. I would like to
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know whether the countries or intelligence
services which are hostile to us, who are
trying to spoil relations with Bangladesh.

SHRI VIDYA CHARAN SHUKLA :
The hon. Member has rightly pointed out that
other rivers are also involved if this

to Questions 10

augmentation matter is ultimately agrtted to.
The other rivers are the Tista and the Barak.
These are other two major river* that would
be involved in this thing. We have been
keeping a very clear picture of the hydrology
of the area, the topography of the area. I am
sure our counterpart in Bangladesh also would
know about it because these are the things
which cannot be changed by any human
endeavour. Therefore, ultimately  the
augmentation business will come through and
it only requires patience and accommodation
which so far Bangladesh Government has
shown to us and we hope that this will
continue and enable us to reach an agreement.

MR. CHAIRMAN : Q. No. 282.

SHRI SATYA PRAKASH MALAVIYA :
From water to milk.

MR. CHAIRMAN:
milk.

Instead of water,

Purchase of Milk From Private Suppliers
By Delhi Milk Scheme

*282. SHRI SOM PAL : Will the Minis-ter
of Agriculture be pleasad to Mate :

(a) whether it is a fact that the Delhi Millk
Scheme (DMS) has been purchasing milk
from private suppliers instead of cooperatives
for some time;

(b) if so, what were the considerations for
doing so and at what level the decision was
taken and when it was taken ;

(c) whether there have been complaints of
inferior quality milk being supplied by 'he
private suppliers ;

(d) whether the DMS have been incur- ring
heavy losses, if so, what are the details thereof
for the past three years;

(e) what are the prices paid and charg
ed for milk currently and whether these
have any relation to the prices received by
the producers ; and

(f) what is being done to inprbve tha
functioning of the DMS and if not, tha
reasons therefor ?
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The MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM) : (a) to (f) A statement
has I been pladed on the table of the Sabha.

Statement

(a) and (b) The Delhi Milk Scheme is
procuring milk from State Dairy Federations ;
Local Cooperative Societies as well as from
private suppliers. The Delhi Milk Scheme had
to resort to purchase of milk from private
suppliers as during 1991, the State Dairy
Federations withheld supply of milk with a
view to force a hike in their sale price of milk.
This led to disruption of milk supply by DMS
to the consumers and caused great
inconvenience to the citizens, of Delhi.
Therefore. a policy decision was taken to
widen the source of procurement and it was

[RAJYA SABHA]

decided in 1991 to, .procure the requirements
of milk by inviting open tenders for the year
1992 & 1993. The same policy has been
continued for 1994.

(c) The Delhi Milk Scheme accepts the raw
milk only after it passes the prescribed
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(d) The estimated losses incurred by
DMS in last five years are as under :—

(in Rs. Crores)

Years Losacs

1988-289 18.88
1989-90 16.51
1990-91 15.38
1991-92 35,12
1991-93 3318

(e) A Statement—I is annexed (See
below). The pricees paid to the Federations
and Cooperative Dairy Societies are reason-
able and competitive.

(f) The Delhi Scheme is modernising its
plant and machinery to cut dov maintenance
losses. The distribution network is also being
strengthened and distribution routes have been
rationalised so as to reduce transportation cost
and distribute maximum milk per van per
kilometer. Substantial economies have been
obtained in the consumption of diesel oil,

quality standerd tests. lubricant, electricity, water etc. besides

reduction in milk handling losses.

Statement I
Purchased Price of Mixed Milk during the Year 1992 to 1994 of different sources

(Figures in Rs./Kg.)
1992 1993 1994
¥ v W - = r A — —
8], Name of source Flush Trans- Lean Flush Trans- Lean Flush Traps- Leaus
Mo.t - R © jtory itory itory

Jan., Mar,, May, Jan., Mar, May, Jan., Mar., May,
Feb,, Apr,, Jun., Feb., Apr., Juu., Feb.,, Apr. Jua.,
Nov. Sept. July Nov, Sept. July Nov, Sept. July
& & & & & & & & &

Dec. Oct. Aug. Dec. Oct.’ Aug. Dec. Oct. Aug.

I Contractors .7.10 8.15 375 7.39 £.39 '3.89 6.90 7.90 %.40
2 State Dairy Fedorations . 8.06 8.67 9.27 7.56 8.17 8.77 7.20 7.76 8.36

3 .Coopprative Diacy Societies 7.10 8.10 8.75. 6,75 7.95 -3.395 6.62 7.82 8.22
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Sale Price of DMS Different Types of Milk as on Date
Type of Milk Sale Price
(in Rs./Per
litre). o
Toned Milk 7.00
Swasth Milk

(Double Tonsd Milk)
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MR. CHAIRMAN : You have asked all the
questions. Please sit down.

wft drwatsr . |3, 7 el 98 feat §
My supplementary was not too long.

MR. CHAIRMAN : Then,
Minister to reply.

allow the

SHRISOM PAL : Ihave tried to be very
brief.

6.00

MR. CHAIRMAN: In fact you have
asked many things.

SHRISOM PAL: Imustsay, I hafe
been very brief.

MR. CHAIRMAN : Iam very happy.

Wt sfama dam : wx, WD aee
A St 9w ger 2, FhIs<E sag qE
frar aar § f& swan faera wa far
w7 Wt dur < feut W & 1 det 6
Rl wwea 1w fr qgricat ax w5
Rt sreagn 3 wfgy sam @
fear s g 8, ag ava adt @ &1 9oy
Tad NS Wt wrm E & 1991 Hogd 0
2. ... (sagaw)

ot et wEEte ¥ fasa F 49
<& wgl, A9 Fraq ¥ dat F 0% F wyr
7 1 fgu, "3a FY awag w9 g
A9 e & Sax ¥ faeg F war & o
3¢ 319 XfgQ 1 47 TE1 5 I ag geal
W A ate 7 gt ¥ & &, 9 dur 45
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MR. CHAIRMAN : Second supplementary.

SHRI SQM PAL : Sir, the senior Minis-ter
is replying,

SHRI MENTAY PADMANABHAM : He
is supplementing, Sir.

THE MINISTER OF AGRICULTURE
(Shri Balram Jakhar) : Yes, I am supple-
meating

gvrafy AgeET, WA aRw @A
& A 7 oA O, WA I gt 90,
¥ fawte § ag o fr e SrRargw
fiegt s ok agwifear F1, ag f{a7 g
*FT ag W O wEiE Fogard
P §, T T gut J faw q0rs
¥ SoTHoTe o B 7 o ¥F &7 wifow
), Ik ¢ ag S oy o6 fe ¥

[RAJYA SABHA]
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Y ‘wefax fwst : gamfa agem, F0T
g gréiz el & 9 3@ awd sl §
KA ¥ FH FAEEAT, 1993 a% 1 foez
W@y &) wfEge @ F ¥ &AW Far
... (vewerr)

MR. CHAIRMAN : You don't have to read
the whole list. I do not give time to redd the
whole list.

SHRI ARVIND NETAM : I can place It on
the Table of the House, Sir.

(Interruptions)

SHRI SOM PAL : They are still continuing
to supply, Sir, the same people, who have
defaulted.

MR. CHAIRMAN: The Minister has said
he has stopped.

SHRI SOM PAL: This is a very important
information.

(Interruptions)

SHRI BALRAM JAKHAR : Mr. Chairman.
Sir, there is no question of favouring anybody
whatsoever. We cannot play with the life of
the people. It is impossible.

SHRI SOM PAL: Sir, this is a very
ambiguous reply. This is totally ambiguous. I
want specific information about the people
who have defaulted, what action has been
taken against them, and whether they still
continue to supply.

(Interruptions)

SHRI BALRAM JAKHAR : We don't
accept the milk which is adulterated or sour. ...
(interruptions) ... We don't accept it. We don't
accept it.

(interruptions)

Mo fama Gere welime : ag geand
vt {ar ol agaten . ()

ft Wty oy TR Ff o,
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st ot #y .. ()

to Questions 20

MR. CHAIRMAN : Please sit down. He
has answered the question and he will give
you further information.

SHRI SOM PAL Sir, I seek your
protection. You instruct him. This is a very
serious matter.

MR. CHAIRMAN He placed
information on the Table of the House.

the

(Interruptions)

SHRI SOM PAL : Are they Still supplying
it or not ?

SHRI BALRAM JAKHAR: I do not
know ... (Interruptions) ... Sir, we have
already clarified that the milk which is not up
to the standard is not acceped.

SHRI SOM PAL : I am asking about the
action taken against the defaulters and this is
part of my original question. ... (Interruptions)

. My point was given in  writing .
(Interruptions) . ..

SHRI BALRAM JAKHAR : We punish
them and we don't accept . .. (Interrup-tions)

SHRI SOM PAL : Sir, he is again evading
... (Interruptions) ... Mr. Chairman. I take
strong exception to concealing the information
whether action, was taken against the
defaulters ... (Interruptions) ... This is very
important and material and this is part of my
original question.

SHRI BALRAM JAKHAR: I don't accept
it.

SHRI SOM PAL : It is not a question of
your accepting. This is Parliament How can
you say 'l don't accept your question' ? Why
did you admit my question? You have to
reply. ... (Interruptions) ...

SHRI BALRAM JAKHAR : We have done
it. There is no question of ... (Interruptions) ....

SHRI SOM PAL: Sir, this is an important
matter. How can he say he does not accept a
question which has been admitted ?
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MR. CHAIRMAN : Mr. Som Pal. please sit
down. . . . (Interruptions) . . . 1 must give an
end to i,t, Mr. V. Narayanasamy.

SHRI V. NARAYANASAMY: Sir, the hon.
Minister was telling us that he revised the
policy when the cooperatives refused to supply
the milk. . .. (Interruptions’) ... Some of them
are bogus and some of them corner more
price. The Minister has given a table showing
the purchase of milk from the private sector
and the cooperatives. I will give one example.
During the lean period from the contractor
they get milk at Rs. 8.89 and from the
cooperatives they get it at only Rs. 8.35. They
pay more price to the contractors and less
price to the cooperatives. That being the case,
what prompted the hon. Minister or the
D.M.S, to purchase milk at a higher price from
the private suppliers, ignoring the cooperative
which are supply milk at a lesser price. The
D.M.S, is selling the milk at subsidised rate to
the consumers. In the open market it is sold at
Rs. 10. They are buying at Rs. 7. A lot of
black marketing is going on. This is a very
serious matter. These people purchase it in
bulk quantities from the DMS counter sell it to
the consumers at Rs. 10 per kilogram. I would
like to know what action he is going take to
counter this and to ensure regular distribution
of milk to the real consumers in Delhi.

SHRI BALRAM JAKHAR : Sir, we have
to check the black marketing and those people
who are thriving (Interrup-tions) ...

SHRI V. NARAYANASAMY : This is|
going on. (Interruptions). ..
SHRI BALRAM JAKHAR : This is 4

question which has to be dectded by us. We
have to check it to ensure supply of milk]
(Interruptions) ...

MR. CHAIRMAN : Please. Let us heas
him. There is no point in background noise.

[18 MARCH 1994)
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SHRI BALRAM JAKHAR: One of the
causes for loss to the DMS is that we supply it
at a lower price than we pay- for procurement,
the production, processing and other things.
The second thing is. thatt we have continuing
contracts with cooperative federation and co-
operatives. When they try to put pressure on us
and, try to blackmail us by stopping supply of
milk, we have to incur loss to make substit-ute
milk. That was the reason. No it is all right.
We are paying more to the federation than to
the private owners.

SHRI K. R. MALKANI: Mr. Chairman,
does the hon. Minister think that it is-enough
to impose a fine of Rs. 5 on people who mix
chemical fertilizer with milk ? Would he
consider debarring such people from further
supplying milk to the DMS ?

SHRI BALRAM JAKHAR : There is no
question of mixing, It is. a question of milk
getting soured or something like that. When it
falls below the standard of SNF and fat we
reject it and charge penalty for that
(Interruptions) ... You have to get supply from
other sources. You have to supply milk. When
you supply certain things. ... (Interruptions) ...
It may happen in a centre. It is there all over
the country, not here alone. (Interruptions) ...
When it gets soured or becomes worse or be-
comes acidic or something like that we don't
accept that milk. That is also a penalty. That is
also a punishment (Interruptions) . ..

SHRI K. R. MALKANI: Mixing chemical
fertilizer is entirely different and that-, is the
allegation of Mr. Som Pal.

MR. CHAIRMAN : The Minister said that
he was not accepting such allegations.
Shrimati Satya Bahin.

sl woar afgn ;- avfa wdew,
HIoFT gawe AMed GF awa fear o
& Wit wgveq ¥ qy AT wTRed g e v
AL B @ Wy A ol foolk ot
fasmd faelt § O Pooelt g oo @
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MR. CHAIRMAN : Shri Surjewala.
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We are
trying todo our best.

site fama ww wAT: 6 WEA A
AT, T 0 qwT W Tig v & afe
faedir faes =W & 30 &1 7 TE 9%
FT GHAT &, A BV £6@ HT gHaT &1 FE
sl QL awh g . . (swaE)

MR. CHAIRMAN: I have called an-otner
Member already.

SHRI S. S. SURJEWALA : Mr. Chairman,
I would like to know from the hon. Minister|
whether it is a fact that during the month of]
summer the prices of milk are 'artifically]
controlled by putting a ban on the making of]
milk products like khoya, paneer. etc.for the|
benefit of other consumers. I would like t
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know why this refection has’ been put on the
produce

to Questions 24

of the milk producers and the farmers. Why
have they been deprived of this market benefit
when liberalisation is taking place in the
country and the industrialists and other
manufacturers are allowed to take the benefit
of the market conditions ? Why have the
farmers or the milk producers been deprived
of the benefit of the liberalisation policy of the
Government ? Will the Government consider
nit putting any kind of ban on milk products ?

SHRI BALRAM JAKHAR : It is a very
good question and the answer must also be
good. I think the hon. Member wanted to
know why milk products were not being
supplied to Delhi during the months of
summer. [ will try to see that this does not
happen again.

Occupation of Government Land on Lease
by Delhi Golf Club

*283. SHRI SANJAY DALMIA : Will the
Minister of URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that the Delhi
Golf Club is occupying Government land
on lease ;

(b) whether the lease has recently been,
renewed and if so, at what rate, terms and
conditions;

(c) what is the existing market rent for
similar size of land on lease and whether the
same is being charged from Delhi' Golf Club ;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-MENT
(SHRI P. K. THUNGON) : (a) to (d) A
Statement is laid on the Table of the Sabha.

Statement

(a) Yes, Sir. Delhi Golf Club is accupy-ing
Government land measuring 179 acres on Dr.
Zakir Hussain Marg which was leased out by
the Government on temporary lease basis to
them.



